On behalf of She| B. R. Bhagat, 1 beg
to lay on the Table a copy of the

endment) 1887, pu
in Notification No. BR.O. 17/B in
Gazette of India dated tha Tth July,
1967, under section 185 of the Navy
Act, 1857, [Placed in Library. See
No, LT-1112/8671.

GovernmMuyT RESOLUTION NEGAEDING
ACTION TAKEN ON RECOMMENDATIONS
or STupy TTAM OX THE WORKING
or T DGS. & D.

The Ministor of Werks. Hemsiug
and Sepply (Skel Jagansth Ras): 1
beg to lay on the Table a copy of
Government Resolution No. 19(8)/85-
PI dated the 11th January, 1967, re-
garding action taken by the Govern-
ment on the recommendations of the
Study Team appointed to examine the
working of the Directorate Genersl of
Supplies and Dnsposals. {Placed m
Library See No, LT-1118/87].

AwNUiL REPORT ON WORKING OF
inousTraar Awp ComamrciAr Uwpum-
TAKINGS OF THE CawrTeal GovEaw-
MENT ror 1063-88, Norzrica-
7108 UnpEa Custosma AcT,
wic.

Shri K, C. Pant: ] beg to lay on the
Table: —

(1) A copy of the Annual Report
on the working of the Indue-
trial and Commereia]l Under-
takings of the Cantral
Government for thg JYyear

1983-86. [Placed in Library.

Ses No. LT.1114/87].

(2) A copy each of the followling
Notifications under saction 159
of tha Customs Act, 100R:—

ASADHA 29, 1880 (SAKA)
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(i) GS.R. 1025 published in
Gazetia of Indis dated tha
8th July, 1987,

(i) GSR, 1037 published in
Gazette of India dated the
Sth July, 1967.

[Placed wn Library. See No. LT-
(115/67].

(3) A copy each of the following
Notifications  under section
38 of the Central Excises
and Salt Act, 1844:—

(i) The Central Excise (Six-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. GSR. 982 in
Gazetts of India dated the
1st July, 1067, »

(u) The Central Excise (Seven-
teenth Amendment) Rules,
1867, published in Notifica-
tion No. G.S.R. 1026 in
Gazeite of India dated the
8th July, 1967,

[Placed w Library. See No. LT-
1116/87]

(4) A copy each of the following
Notificetiong under gaction
159 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944 —

(1) The Customs and Central
Excise Duties Bzport Draw-
back (General) Forty-fifth
Amendment Rules, 1967,
published 1n Notfication
No. G.SR. 1022 i1n Gazette
of India dated the 8th July,
1987.

(1) The Customs and Central
Excise Dutiss Bxport Draw-
back (General) Forty-sixth
Amendment Rules, 1087,
published in Notification
No. G.S.R. 1022 in Gazette
ofmlndln dated the 8th July,
1907.

(iii) GS.R. 1024 pubdlished in
Gazette of Indls dated the
Sth July, 1987, comtaining
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Shri K, C. Pant:

corrigendum to G.S.R, 808
duted the 10th June, 1967.
{Placed in Library. See No. LT-
1116/67].

1230 hra.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Nt REFORT

Shri Ebadilkar (Khed): I beg to
present the Ninth Report of the Com-
mittee on Private Members' Bills and
Resolutions,

o T wAge Wfgm (wAl) :
wEwW TPew, § X W9 v &
favwifawre w1 v Jorn @1 fn €@
w2 ¥ qEEl ¥ qroh-wadw_w 5 og
war = o & firar 1

Mr, Speaker: I have disallowed it.

o W wAMPY Wfgwr : I AR
# oy ww @ w3 ? T g e
w19 9% 7T gfaErT w5t
Y g I IR F I w3
Mr, Bpeaker: 1 have disallowed 1t.

“’mwm: me-
dfeT qafrw @ @ | W e

Mr. Spesker: I have not allowed it.

o TrW WY AMfgay ¢ T T
A e el ¥ W W g

Mr. Speaker: 1 do not know; unless
some further light is thrown that it
deserves reconsideration, how can
that be done? As it stands, it 15 dis-
allowed, At svery party meeting,
everybody has g right to discuss
things, whether it be the swatantra
Party or the Congress Party or the

¥

Empioy. & Rehabl,)

SSP. How can we say that what is
discussed at a party meeting can be-
come a mutter of privilege here?

We aw wAyge Wfger : oA
W ww, Wiy wig & (ot & &
TV W W f.. ...

Mr. Speaker: It cannot be discussed
here.

1231 hrs,

STATEMENT RE, KENNEDY ROUND
OF TARIFF NEGOTIATIONS
CONCLUDED AT GENEVA

The Minister of Commerce (Shri
Dinesh Singh): I beg to lay on the
Table a statement on the Kennedy
Round of Tanft Negotiations recently
concluded at Geneva [Placed in Lib-
rary. See No LT-1117/67].

12,314 hrs.

*DEMANDS FOR GRANTS, 1967-68—
contd,

MiNisTRY oOF LaBOUR, EMPLOYMENT
AND RREHABILITATION—cONtd.

Mr. Speaker; The House will now
take up further discussion and voling
on the Demands for Grants under
the contro» of the Mimstry of Lab-
our, Employment and Rehabilitation.

The hon Minister will now reply
to the debate

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Hathi):
I have heard with great attention and
respect the speeches of hon. Members,
I thank them for their constructive
suggestions, and 1 would lLke to say
that I shall consider them,

*Moved with Ee recommendation
of the President.



